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CUuJAHATI BENCH 

No. 	
\ 

XIII  Applicant(s) 

Z- 2espondent(5) 

1_ Advocates for the applicant(s) 

JdvocateS for the Respondent(s) 

I 	 I 

115.10.961 	Learned counsel Mr B.K. Sharma 
9flis aoiication iq in 	 * 

- 	for the applicants. Learned Sr. C.G.S.C., 
fo-n 1110 within time  
c F. of Rc. 50/- 	 - • Mr S. Ali for the respondents. 

4.0  • ceusI(c1 V1C 	 I 	 Heard Mr Sharma for admission. 
]t'Oft — N 
Dated 	

Prayer to allow the applicants to join 

together in this single application is 

c-• granted in terms of Rule 4(5)(a) of the 

1,4 	 Central Administrative Tribunal (Procedure) 

Rules, 1987 asthe conditions mentiod 

ç 	
therein are fulfilled. Perused the contents 

7,, 	 * of the application and the relief sought. 

( 	 The application is admitted. Written 

statement within 6 weeks. 

List for written statement and 

further orders on 26.11.96. 

Mr Sharma prays for interim order.. 

' 	 --- 	
Mr Ali opposes the grant of interim 

•,7'  , 

relief. Heard counsel of the parties and 

it is ordered that the respondents shall 

not terminate the service of the applicants 

r 	 without leave fo this Tribunal. 

Mernber 

• nkm 

H 
. 



PP  I O.A. No. 241 of 1996 	 S  

26.11.96 	Mr. S.Sarma for the app1'cants. 

Mr. 	S.Ali, 	Sr. 	C.G.S.C. 	for 	the 

respondents. 

Written statement has not been submitted. 

List for written stateraent and further 

order on 30.12.1996 as requested by Mr. S.Ali. 

trd 

18.12,96 
	

Vide order passed, today inp. 
7L 2Z1 	'L.J) rrrl' 

	 224/96 the interim order dated 15.10.96 
has been modified. 

Member 

IM 

S 

30"12'96 	Mr.S.'arma for the appLicants. 

Mr.S.Alio r.C.G.S.C. for thc respon 

dents. 

Written statement has U been 

submitted. 

List for written statement and 

furthet orers on 20i.1197. 

pg 

20.1.97 	 Written statement has not been 

filed. List for written statement and 

further orders on 12.2.97. 

4-r- 
Member 

eL1 	
pg 

\ 

3) 	 __ , 
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J IU1 	 / 
•w: 

C3  D.  
u.A.No..2Ltt/6 

17  

12mi297 	ur.U.1('Sharrna learned coun 

apLyuering on behalf of the appli t 

submits that similar cases artj ucrding 

in this 'itlbunal. 

Let this case se liatna for Ioaring 

alongwith other oimilr 

r 	 Vice iirrqan 

99 

4 
10.3.97 	Let the case be listed on 21.4.1997 for 

hearing. 

Member 
	 Vice-Chairman 

trd 

2±5t 
	7~A 4~ 

21.4.97 
	

Let the case be listed for hearing 

on 2.6.97. 

vpl,~ - 
Vice-Chairman 

pg 

2-6-97 The respondents have filed an affi-

davit in Mi.sc.Petition No.94/97 stating 

inter alia that the schme has since been 

approved and it is likely to be notified. 

In view of the above Mr..K.harma, learnec3 

counsel appearing on behalf of the appli-

cant submits unless the scheme is notified 

and we come to know about the scheme Aw.  

aabsm it will be difficult for us and for 

that purpose Mr.•harma prays for time till 

the scheme is notified. Mr.M.K.Gupta, 

learned Addl.C.G.S.C. submits that the 

scheme will be notified very soon, may be 

within 3 weeks. Mr.S.li learned Sr,CGSC 

- 	 contd 
S 



I 	-- 

S E) 	 / 
O.A.22 

2-6-97 	and Mr.M.K.Gupta, lenddl.cG.s.0 

also agreed that th1atter should be 

heard after the publication of the 

scheme. 
I 

Considering the Submissions of the 

learned counsel for the parties 

we adjourned the case to 77-97. 

Member 	 Vice—Chairma 

luo 

7.7.97 	
1 1

Heard pet6 counsel of the parties. 

Hearing concluded. The application is disposed 

of on withdrawal with liberty to file fresh 

application if so advised. No order as to costs. 

Order is kept in separate sheets. 

trd 

0 
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BEFO RE -CEçN I STRAE yE TRIBUN ?I.:: JWAM4 

(n application under Section 19 of the AninistratiVe 

Tribunals Act, 1985) 

Ti1e of the case 	: O.A. No. 2 Cf/ of 1996 

Shri Harish Chandra Barrnan & Ors. 	Ppplicants 

- Versus - 

Union of India & Others ... 	... 	Respondents 

INDEX 

_2' 
 PppliCatiofl to 12, 

 Verification 13, 

3• Annexute-1 000 14. 

 Annexure..2 ... 151.o 2t 
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BEFORE-THE CENTRAL AD1INI STRATI VE TI BUNiL$IWMA BENC 

O.A. No. 

BETWEEN 

Hajsh Chandra Barmal, 

Uddhab Ch, Das, 

Kanak Sharina, 

Jail AU. 

5,, Madhab ch. Das, 

6. Miss SLkha Bhattacharjee, 

All are working under the Central Water 
Commission, Middle Brahmaputra Ltision, 
Gwa1ati-3 and their respective place 
of working as as indicated in Annexure-1 
to the O.A. 

. .• 

AND 

1. Union of India, represented by the 
Secretary to the bvt. of India, 
Ministry of Water Resources, 

Shran Shakti Bhawan, 
New Delhi. 

. The hsinian, 
Central Wate r mmi ssi on, 
Sewa Bhawi, R.K.Puran, 
New Delhi. 

The Executive Engineer, 
Middle Brahnaputra Division, 
Central Water Commission, 
Raj garh Fbad, Guwahati- 7 

The AsSjtfl t Engineer, 
Mechanical Sub_Division, 
Citral Water cbmmission, 
6th Mile, GuwaJiati-22. 

ReMonden ts  

DETAILS OF THE WPLICATEON 

1. PARTICULARS OF TIE ORDER AGAINST WICH 
THE APPLICATION I S MADE : 

S 

The jnstit application is not made against any 

Contd...P/2. 
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particular order, but has been made seeking a relief towards 

regularisatiOn of their services. Presenyly they are 

under casual enp1 oyme nt under the re spon dents and as per Vfvy  

ire the scheme prevelant, they are entitled to be granted 

with temporary status with further regularisatiOn of their 

services. 

2. JURISDICTION OF THE TRIB)U 

The applicant declares that the subject matter of the 

application for which they want redressal is well within the 

jurisdiction of this Hon 1 ble Tribunal. 

3• LI?ffTATION 

The applicant further declares that the instant 

application is witi.n the limitation period prescribed under 

Section 21 of the A&ninistrative Tribunals Act, 1985. 

4 FACTS OF THE CASE : 

	

4.1 	That the applicants are all citizesn f India and as 

sirh they are entitled to all the rights and priviles 

guaranteed by the Constitution of India and the laws framed 

thereunder. 

	

12 
	That the applicants have filed the instant application 

for redressal of their grievances towards non_regülarisatiofl 

of their serviqes as Grade'D' employees. The grievances 

of the applicants and the cause of action for which the 

applicants have come before this IIon'ble Tribunal for 

edressal of the same are similar. They belong to lower 

Con d....P/3. 
0 
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stratun of the society and they are holders of Grade-'D' 

post of casual basis and aoordingly, crave leave of this 

}*n'ble Tribunal to allow then to join together in a single 

application invoking the power under rule 4 (5) (a) of 

the Centre]. Adninistrative Tribunal (Procedure) Rules, 1987. 

40 	That the applicants are all similarly situated, 

their grievances are pertinent to their services under the 

respondents. All the applicantshave been working under 

the respondents on casual basis for the last several years 

without any hope of regulari sation of their services. They 

have not been gtanted tnporary status under the sche 

formulated by the Govt. of India. The service particti lets 

of the spplicants are reflected in Annexure-.1 to the instant 

O.A. In the said Annexure, the spplicants have given their 

service particulars in details and crave leave of the 

}bn'ble Tribunal to refer to the sane in support of thr 

conntion made in this application instead of repeating the 

said contentions. 

4.4 	That the applicants state that as is reflected 

in Annexur1 statement annaed in this O.A., they have 

been working under thezespondents since 1983, 1982, 1982, 

1986, 1993 and 1993 respectively. They were SO sppoiflted in 

Gr-D erloyment on casual basis after their naes were 

sponsored through Employment Exchange and w.x they were 

selected for the post of work-charged casual khalasi. 

Their appointments are continuing from year to year and 

each year they are isswd with appointhtent letters under 

which they are to work in Gr.'D' posts as work charged 
S 

Ccntd...P/4. % 
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seascElal khalasi in the definite scale of pay. Presently 

• they are given pay scale of Rs 750940/_ which is the 

prescribed pay stale Of Gr. D' employees. However, their 

services are teuninated and/or they are kept in employment 

for a definite period and therefore, they are no longer 

engaged for the rest of the period in the year. Again in the 

next year, they ape were appointed for a further period 

Thus this process is ping on since the time of their 

appointment and in spite of the fact that the (bvt. of 

India has foulated a policy decisim for grant of temporary 

status to the casual &zc employees mickk but the applicants 

are still deprived of the same benefit. Their services 

are tathe r being terminated from time to time. 

4.5 	That the applicants state that every year, they 

are issued with the same kind of appointment letters and 

sanetimes they are also req uired to sr.k beyond the 

prescribed period in the appointrent letters on casual 

basis. 

The such appointmen s are not in dispute and 

thus instead of annexing all the appointt letters 

pertaining to all the orrs, the applicants beg to 

annex one such of their appointflent letters and the same 

is ann exe d as A1NEXURE. 

Ut 	The applicants crave leave of this Hon'ble Tribunal 

to produce all the appointment letters pertainin g to their 

employment in Gr. ']D posts as casual basis right fm the 

respective date of their appointment at the time of hearing 

Contd... ..P/5 
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of the instant application. It is the bonafide belief 

of the applicants that their such employments will not be 

disputed by the respondents. 

4.6 	That the applicants state that even after tr 

tendering years of service as Gr, 'D' causal employees, their 

services have not been regularised and their respective 

services are being taken by the respondents in exploitative 

terms. As pointed out above, tFir services are utilised 

for a particuiar period in a year and after that their 

services are terminated and again in the next year, they 

are appointed for another period. This process has been 

going on sináe the days of their reecve eiiplornents. 

Further, sometime during the intervening period, they are 

also given casual enployment like that of any other Gr.'D I  

casual employee. Thus, the case of the applicants stand 

thus all of them are duly sponsored by the eaployment 

Exchange and selected by the respondents for being appointed 

as casual and selected by the respondents for being 

appointed as casual Gr. 'D' employees, t}ir services are 

being utilised every year for a particular pedod as work 

chaxd season khalasi. ¶[.11 date their services are n 

regularised and they haee not been onferred with temperary 

status as is required to be conferred to under the 

relevant scheme formulated by the Govt. of India. 

The applicants crave leave of this Hon'ble Tribunal 

to produce a copy of the relevant scheme at the time of 

hearing of the instant O.A. 

Contd.. . .P/6. 
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47 	That the applicants state that some of the Gr.'D' 

nployees of the Central Water Cbrnission siiiilar1y situated 

with that of the applicants had approached the Principal 

Bench of this Ibnble Tribunal, New Delhi by way of filing 

various O.As. wherein sane kind of grievances have been 

raised in the instant application were raised. The Principal 

Bench of this Hon'ble Tribunal by its common Judgment 

dated 10. 2.94 in O.A. Nos. 273/92, 804/92, 1601/92 and 

2418/92 allowed the said 0.A, with the fbilowing directics : 

"(i) The respondent sshall pmdxat prepare a sdne for 

retention wf and regu]1arisation of the casual labour employed 

by then. This scheme should tke into account the regular 

post, that can be crested taking into account the fact 

that even if a parti].ar scheme is ccmpleted, new schne 

are launched every year and assessment of a regular post 

Eze that can be created onthe basis, should be made for 

regularisation all those who have completed 240 days 

service in two consequtive yeats, sFu1d be given priority 

in accordance with their length of services. 

Tlsee who have completed 120 days of services 

shouLd be given tnoorary status in accordance with th e 

instructions issued by the Deparnent of personnel from time 

to ti. After completion of required period of service, they 

shouid be considered for regularisation. 

Adboc/t.eiparary employees should not be replaced 

by other adhoC/tnpOrary employees and should be retained 

in reference to their juniors and outsiders. 

Such a scheme shall be submitted by the respondents 

for scrutiny of this ?bn'ble Tribunal within a period of 
I 

3 months from the date of communication of this order 
. 

by t petitioner to then. 

Tie re shall be no ar de r as to cost • 
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A copy of the said judgment is annexed herewith 

and marked as 1NIXU 	• 3 

4.8 	That the applicants state that the said judgment 

was carried on review by the respondents trein but the 

sane was diemissed by the Hori'ble Tribunal by its order 

and judnent dated 9.5.94. 

A copy of the said judgment dated 9.5.94 is 

annexed herewith as ANNEXUREMS,4 

4.9 	That pursuant to the said judgments the applicants 

therein have been granted temporary status and to the 

knowledge of the appli cents all the applicants awd therein 

have been continuing in their service without any 

interruption and break and they are enjoying the 

consequeries of granting the temporary status. One of the 

applicants transferred to Shillong and he has been continuing 

- 	as Gr.'D' employee on conferment of temporary status with 

all consequential benefits. After the aforesaid judgments, 

their has been no occasion to terminate the services of the 

applicants therein and they are enjoying the benefits of 

tempørary status as per the scheme holding the field. The 

Central Water Comird. sion has fo nnulated and adopted the 

scheme as was fo ntul ated by the <veniment of In di a, Mini stry 

of Pet scnnel and Public Grievazes with a slight modification 

here and there, more particularly as regard to the nnber 

of warking days. The respondents may be directed to proice 

a ccp y of the same formulated by them under which the 

applicants are entitled to be conferred with temporary 

status with all conseqtntial benefits. 

Contd. ....1/8. 
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4.10 	That the applicants state that the respondents 

instead of being a model empioyE has envisages under the 

Constitution of India and laws franed thereunder have been 

uti].ising the services of the apolicts for the last 

several years in exploita.ve terms without giving thEn 

any ray of hope of future prospects. Thus the applicts 

have attained a stage wir which they can neither go.for 

other employment nor they can abann thair present 

employment. The applicants have already become over aged 

for any other (vernnent job. Thus with the meagre 

income they earn their ].ilvelihood from th.r casual 

employment, they alongwith their families are in prearioUs 

p redi cnent. 

	

4.11 	That the applicants state that in view of the 

aforesaid judgnent of the Principal Bench, pertaining to 

the said Department and seme subject matter of employment 

for Gr. 'D' employees, there is no earthly reason as to 

why the benefit of ,  the said judgment should not jax be 

extended to the present applicants. The respondents of 

their own ought to have extded the benefit of the said 

judgent to the applicants instead of making the to come 

under the protective hands of t1zbcx this Hon'ble Tribunal. 

	

4.12 	That the applicants state that in view of the 

facts and circtxnstances stated above they are compelled 

to come under the protective hands of thi s Non' ble 

Tribunal. Further it is stated that by 

Contd,. 0 0 .P/90 
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Further it is stated that by the petitioners that 

the reondits have acted illegally and have acted 

in direct confrontation with the Hon'ble Tribunal's order. 

4.14 	That the applicants state that it is their 

reasonable apprehension that since they have caiie under 

the protective hands of this Non'ble Tribunal, their 

services may not be continued and thus it is a fit case 

for an interim order directing the respondents not to 

tenninate the services of the applicants till disposal 

of this instant application. It is further stated that by  

- 	 the respondents have undertaken several other projects 

works and there are post still lying vacant in the Department 

and hence there is no earthly reason as to why the services 

of the applicants should not be continued. Agabn on the 

other hand., the respondents have undertaken to prepare 

scheme to absorb the casual labours like that of the 

appli cant s, the appli cant s pray be fo r e this H on' ble Tribunal 

further to pass appropriate interim order directing the 

respordents to allow the applicants in any Gr. 'D' posts. 

5. GB)UNDS FOR RELIEF WITH LEWi PI)VISIONS : 

5 0 1 	For that prima f acie the JMxtaxt action/in action 

on the part of the respondents are illegal and arbitrary. 

5.2 	For that the applicants have be en- continued in 

the employment under the respondents for the last several 

years, their services are required to be regularised with 

all consequential benefits. 

Contd.. ..P/lO. 
I 

=I 
	 S 

0 



r 
- 10 - 

	

5.3 	FOr that there being a judgment Ilding the filed 

pertaining to the akmi same depar1nent and the same subject 

matter, the departments and the respondents are duty bound 

to apply the principle laid dOwn therein in case of the 

applicants also without requiring them to approath this 

bn'ble Tribunal again and again. 

	

5,4 	For that the constitutional mandate denands that 

the services of the applicants be regularised and their 

service could not be utilised in an exploitative terms as 

amd has been sought to be done by the respondents in the 

instant Case. 

	

5,5 	For that the benefit of the scheme of regularisation 

ad confeunent of temporary status has not been extended 

to the other similarly situated enployees, there is no 

earthly reason as to why the same treatment should not be 

given to the applicant. 

	

5.6 	For that the applicants have been treated differently 

and thus is violative of the articles 14, 16 and 311 of the 

Constitution of India, 

	

5.7 	For that the applicants have been continued under 

the respondents for the last several years and in the 

process they have lost their chances of employment elsewhere 

as they being overaged to be absorbed elsewhere. 

	

5.8 	For that the respondents are duty bound to gLve 

wei ghtage to the services rendered by the applicants towards 

regi4arisation of their services and they cannot be 

Contd... .?/11. 
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utilised in exploitative terms in violatia of the provisions 

of constitutional mandates and laws frned thereunder. 

DETgL S OF 	 EXHAUSTED  

The applicants declare that they have no other 

al te rnative ree dy except by way of filing this sppli cation. 

MATTERS NOT PREVIOUY FILED 	 PENDING  

BEFORE ANY OTHER COURT : 

The applicants  further declare that they have not 

previously filed any spplicatiori, wtit petition or suit 

regarding the subject matter in respect of vhich this 

application has been made, before any court of law or any 

other authority and/or other Benches of the }bn'ble Tribunal 

and/or any such application, writ petition or suit is pending 

before any of than. 

RELIEFS SDUiT 

In view of the facts and circumstances stated above, 

the applicants most respectfully pray that the instant 

application be adnittel, 	records be called for and on perusal 

of the same and upon hearing the parties on the cause or causes.. 

that may be shown, be pleased to grant the following reliefs : 

(i) To direct the respondents to regularise the services of 

the applicants with retroective effect i.e. the 

respective dates of their appointments with all 

onseguential benefits including arrear salary and 

sio xity. 

Contd. .. ..P/12. 
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To direct the respondents to extend the benefits 

of Annexure3 Judgment and order of the Principal 

nth of the Hon'ble CAT, New Delhi. 

lb di rec t the respondents not to te rmin ate the 

services of the applicant and to allow them to 

continue in their services through out the year 

till such time their services are regularised. 

Cost of the application 

?4nv other relief or reliefs to which the applicants 

are entitled. 

INTEFEM ODER PRAYED FOR : 

Undex the facts and circumstances statedØabove' 

the applicants pray for an interim order directing the 

respondents not to terminate the services of the applicants 

with further direction to allow them to continue in their 

services iithut any interruption, pending disposal of this 

application. 

 

11, PARTICULARS OF TFIEIP.O. : 

I.P.O. No. 	. t 	LL1L 

sate 

Payable at 
	

Qiwah ati. 

12. LIST OF ENCLOSURES : 

As stated in the Index. 

Verification..... 

-110 
	

. 

0 
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V 	R.IF.IA.PION 

I, 	Shri Harish Chandra Srrni, son of Late H.K. 

Barman, aged about 36 yearS, prestI4* working under 

Asstt. engineer, Mechanical Sub-Divisicfl, 6th Mile, 

Guwahati-22, do hereby solemnly aEfirm and verify that 

the statements made in paragraphs 1 to 4 and 6 to 12 

are true - to my knowledge ; those made in patagrh 5 

are true to my legal advice aid I have not suppressed 

any rnaerial Wt. I an also duly competent and authozised 

to sign this verification on behalf of all the applicants. 

And I sign this verification on this the 14th day 

of October 1996 at Gawahati. 

b 

S 

S  
S 



I 

7 ctP 

14 - NEXUREj 

Name Place of work I'b rkin g sinc e 
!may 15 to Oc tober _.! 

1, Shri I-lan sh Q • Barman C/Mt ddl e 1983 to 1986 
Brmaputra 
Divj sion 

 ri Uddhab Ch. Das -. 1982 to 1996 

 ni Kana)c Sarma -do.- 1982 to 1984 and 
1986 to 1996 

40  3d. Jalil ALl. -do... 1986 to 1996 

 Shni Madhab Ch. Das -do- 1993 to 1996 

 Miss Sikha Bhattacharjee ..do.. 1993 to 1996 0  

S... 

. 

S 

S 



• • 
(Overnntent oL ivaiä 

/ 	 Contr1 'ter Commission 
•/ 	 i'iiddle irahmaputra i-ivisior 

(ajgarh Load 	: (iuwahtj-781007 

- 	j 	atd thé4 /  

The undersigned is hereby of fes 	appointment to the followinc 	 "orkcharged persons as 	 Seasonal I -ialasj" in the • 	 workcharced estab1jshnt in' the pay scale of 	750-I2-870-.14_ 
940/- per month with usual allowances as adrpissible as per rules. frorm.time tO!tirhe. ..- 	 '... 

51. 	Name & address of 'Employment 	P1&ce of 	: 	Remarks • 	 no. 	the candidate : Exchange . 	posting 

S  

---------------------1 • 	Nd. Taizuddjn 	hmed 	. Guwahaj 	P .P.3ub-vjvn,, 
C/Q Asman All 951/93 	CvvC,Naibarj. 
P.O. &'\'jI1Je1sor 
Js't.Najbarj. 

Shri Hamen Ch..Eaishya Nalbari 	-do- 
• 	\'ill.miyapur 5281/86 	' 	S 

P.C)..Janqay • •- 
L)jst.Nalbarj.  

3hri Labanya lca,lita -do- .a1bari 
• 	P.O. 	4.3c1nTha :36879 

andha  
DjSt.Jaibarj. . 

Jhri Bidya Rim 1-ia loi iIaIbari 	-do- 
P.O. Earbari 	 •. 1158/80 
Viii. 3.ymangules . 
Dist.Naibarj. 

> 3hri hitesh Sharma 
03 

•ra1bar1 	Pagladia N.T. 
P.O. 3andha 	 .3.584/86 	Road Xing. 
Viii. 	Jandha 	. 	.•• 
Dist. 	Nalbari. 	S 	.• 

ld.Chirajuddin ihrned Qahati 	-do- 
C/o Khairát Ali 	 .. 	921/93 

•' P.O. L)ehrkaiakuchj S  

Viii. 	Eumarikata. 	••- 
L!ist. 	albaL'i. 	• S . 

Shri Nrien 2\alita a1barj 	' Chowkj 2.0. Anha 	 • ..; 977/89 	 S  
\ijll. 	dagalsharj .. 	.. 	. ... 	- 
iJist., NEtlbarj. 	. 

. 	S  

Kalita, 
P.O.z6andfid 

Jalbarj 	1'iotunoa site 
- 469/80 

•\iill. 	Jandha 	
.' 	

s',-'-' 	1•-'"- 
•D1st 	:aibari. 	• JJ'-L - 	. . 	. 

S  
Shri Narottarn bar .man'-. albarj 	• 	Suklaj cite. Viii. 	Laikona 	..... 	•.;...-' 861/81' 
rjist. Naibarj. 

Shri .cashj Ram beka WaIbar 	Puthjmarj 
\ii11 	Satar'kuchj 	. 	. 336/84 	 S  
.2.0. Balilecha 	• 5, Nalbari. 	. 	'.; . 	• 	S  

• . 	C 

S 	 • 
S  

Contd....p/2.... 
' 	

C ° 	 '• 
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i. 	Name &addresso 

	

no. 	the 

I 

:io;n : 	IDL candidate xchance POStInC 

- 
- -------------- --- ---- -- -- ---- 

 

 - 
 - - 
	- p11. Shri Deepak. Das 	 1bar1 

i1i. Udaypur 	 6874 
uk1ai Site 

Qi3 t • 	1 	J.hr, j . 
12 Md. Hussajn iij 

Viii..Nort 	JaiuJc±arj. 
•.ahatj 
20273 

Puthjmarj 

?.O. Jaiukbarj 
Guwahatj..44, 

 Jhrj iurnu,d 	beja 	. aibarj ukii site 
P.O. Jagra 	. 51851/79 

L)ist,Jaibari 
.. 

- 
 hrj Hareri ch. iias 	- 
C/o 1?rafuija ir. 

jiati 
79125/82 

Notunga site 
Arun Uday 	Press. 

± ipukhurl, Guwah ati-3. : 
- 	.- 

 $hrj 6uchil Ch..3harrna iJa1barj 	'- k... dite E3alsor 	....... 1:.: 35.88/79 : P.O. 	Eogurihatjr 	:..•-. 
L)ist.. Naibari.  

. 

 Nd. Guizar i-tij Naibarj -do- Vjjj 	imara 	-, 	- 1438/89 P.O. ieisor 
Dist. Uaibarj. 

Qo cLc L  

hrj Chjtraajkhowa.'.-' Nac-aon 
Viii. Flujkhutalj 	,...... 	45827ë 
P.O. Jus Rariçaa 	....- - 
Naçaor 

1 	:h-- 	 • 
LJJUJ. 	1IQS 

 P.O. Kaiarigpar .. 	-.. 
Halowageon 	... 8234/82/85 

iacaon. 	 . 
 Thri Jiban }3huyan 	--, iapapri 

P.O.. 	Kaiangpar 6884/84 Haiowagaon 
aaç-aon. 

 $hrj Umesh Ch. Gooj 	• 
_c1çat Viii. 	Naagaen. 	. . . . 28/87 

.P.O. Golaghat . 
D±st. Golaghat. - 

 Shri Chandra Ka -ntaphukan 
Chowkana 	 '.' 

Golaghat 
y. 

P.O. Kachupathar 
- 5O47/86 

D±St.Gojaghat 

22.. Shri hem Kanta 
Nission Patty 1979/83 

P.O. GoiaQhat. 

23. Shri Manu Prasad Kalita Napn 
Viii. Dighljate 	: 	•-: 2966-82 
P.O. Eoç,origurj  
Naoaon. - 

D(.)-K SubDjv. 
CWC, Nagon. 

-do-. 

kcheronjohat 

1carnpur 

.Jac:ibhaka -tgaon 

Golaghat 
1.T. .tation 

Oha ramtu 1 

24.. 6hri I-ajen i.a1jt 	 Nacacn 
Te}-iiabarjoha 	 1612/86/82 
P.O. l-ioibargaon 
Nagaon.  

'• • 	
.QO 

i' 

• GeiaIill 
easona1 site. 

Contd.. .P13....'. 



: 
the candidate m1oyment 

- 
P1ce of- 	: 	emarks S.  

- 	___-._ 
Ixchange 
llegd. No. 

posting. 

Shri Mukut 1-Jorah 

- 	- 	- 	-, 	____ %•_. _-.-_____l.._._... ___.____..____ .._ .._ - - 	- - 

_ai_Qn Vili.Khatikatiaionpar 	822/82/89 
(eiahj1i 

P.O. Haiborgaon 	* - easona1 site. 
Nacaon. 	 ; 	r'- 

Md. Firuj Jii -.  -do- .Lsiampatty 4852/86 
2 .O.CJoiaghat 
iiiSt.Goiaghat. 

 

. 

Shrj Golap Saikia 
Vili,Gcarbarj 	 - 

Aacor1 1erPnich&t 
.U.Chakuiag2 8941/82/80' 

;- 
Dist.Laga...on 

Shrj Jogeswar Pathari 
'iii.Gutung '/T Sttiozj . 	

. 
P'O.i•Johuwarnuth  

811/85 Eokaja.n. 

t.Go1çhat. 

2,$1. Nd. 	Irnran hussain -gjt -do- iil1.Missjon patty, 4852/86 P..O.GOiaghat, 

dhrj Dhanj ?am Nath 	. 
.O.iJighaidarj .P ,ja aaorn Ja(ibhakatoaon 	- 

Viii. Djhajdarj 
4592/95/84 

. 
Dist. iagacn.  

6uren Morang 	- 
V1ii,Eonkuai Go1ahat G&u Site, 
P.O .}ionkua]. - 	2418/85 Golaghat. 

:. .L)ist.Goiaghat. -. 
r -- •• .- 

Shri l'ongia Loing 
P.O. Bonkuai _cp1hat /TSátjioz 
Vj1i,rjka -.. 	.-• 78/87 Numaligarh 
Dist.Goiaght,  

311ri Hemram Norang GoJaçh -do- Viii. 	Bartika. 	-. 4.979/93; 
P.O. bonkual . 

Shri Durga Ram Dekadolol.
Vill.Laophulabarj.. 	y -  

jgaon 
854172/83 

Kampur site 
P.O. - 

iJist.Nagaon, 	P.3. Roha.- 	.. 

35.hrj Hrj harDas 
0  

iagaon Dharamtui site Viii. 	Fiarjrnukj-i 1227/85/84 
2.0. '-aha  
Dist. Nagaon. -- - 

36. 	 Das 
Vii!.Kuarigaon 	'y 

GoiaQj a tz.. Goaghat 	.T. 
P.0.1iting 5035/86 Station. 
DiSteGolaghat. -. 

379 Shri. Pabjtra 1'-iedhj 
Viii. ilayabali Ward rlo.1 

Golac,hat G&i) Site 
P.O. Goiacha 	 - 	- - 

2637/82 Golaghat 
ijist. 	GolaghaL. 	- 	0 •  - - 

38. Shri Suresh Ch. Jha
C/o Binod Ch. Oha 

iarapanj 
;4471/92 

Viii Dakhipat under D()-D, 

P.u.Ba1içaon  - CC,Nagaon. 

L)ist,Naoaori. 	 - - 
0 - 	

0 Contd....P/4.., 
t.'J11 



• 

i 	UiiI 
Vo 

l.1" 	' 	nJ I. Lrtr 

 5hri Kanak Ch. uas 	_Barpeta_ Eejd' 
i11. 6undardia 	1918/78 

P.P. 	undardja 

 dhri 	 aj.ha ari1para 
\ i-il. Nowa ta ry 	 279/ S. 

P.u. Chapper  
1Jjt 	1JHubrj.J' 

41, Jhri Subhash rarzary. 	&rpeti Panbarj 
5 Vj11.i'4ajnanat Pathar 	5176/86 
P.O.Mainarnata. S  

Dist.Earpeta. 	- 

42. 3hri Dilip Vumar 6arkarbar •.i- 	. 
• 	'\ill.Dewrikuchj.  Kokrajhar 

' L)ist.Larpeta 	' 	250/83 

• 43. .3hri Kishore Xr'PiukdarEarpet 
Laian 	••• 	3247/49: • ..Panbarj 

P..O.hkaya 	, 	.•:. • 	• 

J)jg t. ]iarpeta ;oad 	' 	 •• ' 

44. 3hri .Narayn Ch.Das..;.Guwahati: JJhubrj 
C/Q D.C. Das 	 4211/82 
M.B..JJ1Vfl.,CC,Ghy....7. 	 .. 

• 

45.Jhrj]-tu1 Ch. i'ath 	5 .Guwahatj Dhutri 
'Viii .karpS1al- a, 	-3038/92 .- 
P.O. iKarnEalpur 	',. 	 . 	t. 	 ..• - 	S  

(Assam)  

45. Mrs. i-irifa 	Eegurn. 	••, 	Lrpeta Manas sub-Djvn., 
C/o Taijuddin 	hmed, 	957/83 . , CC,Larpeta'Rd. 
\1i1.?'Jus1irnpatty 	

' 
:' 	 •' 	 S  

P.u. iLarpeta.  

 hrj Madhu kumar $arkar-- 	Baroeta 
Vjji..rartarj 	,' 3794/84 

Larnundj  
Barpeta. 	 -. 

 6hri Dilip i(r. 	'1ath Larpeta 
i11.Nerth Earpeta Road 3121/82 

P.O. 	Barpete' 	. 	'. 

 Jhri Monoj Kr.Jarkar.  
\:ii1. Lwrjkuchj 	, 5526/84 
£.i1 st . Lar )C ta. 	• 

50.'3hrj heinarita icr. Nedhj aEta 
Vii1.iemriya 

'  2104/80 
• P..O.Ehoakarni,'via.patshaia, 

l3arpeta. 

 Jhri Rajib i\&ij 	' 	 . _ri 
k 	Nunipatty Ward No.5 3554784 
-P.O. 	iJhuhrj, S 

Shri Dayai Ch. Doimari.''Earpeta 
13087ë0 

P.O. ienefu1y 
berpeta. 

c'°  

4 

'S.. 	

• 

'Eijini site 

Manas N.H.Xj 

- 	'•'• 	 I 

bijini site 

Laralpara 	. 
5. 

.Mathançtrj 

• 
Contd... .P/5.... 
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.i 

7 	1. 
ii 

.i'ame & address of •mp1oymerit 

	

- 	 • - 

	

: 	 i1ace of 	ieniarks 
o,the.cenäjdate ... ixhan.e osting 

,.,. tegd . 	o. 1 

 6hri Dandi krn Nath bcijta Manas N.H. 
\,jfl. 1aandapur 	 i 540/79 

P.O. iütyananda 	. 

Barpeta . 

 Jhri i-.n.i. 1 Eoro Cuwahati 
'i11.izárapar 	: 1520/90 iiie site 
P .0 .Charidrnarj 	z--i 
Guwat1ati-3. 

•.. 

 6hri M R. Las uma tary. 	, . 

'Vill. Cheechapariii 88/79 	/ 

P.O.Magurmdri 
Kokra)har. 

hriiranjan uas i'L wahatj M.B 	'ub-Di vri.,,  
Viii. 	Gorcil Larucpdra., ; . 611/84i CC,Guwaha ti. 
P.L'.bhattapara • 

Thst.Mmrup(I-issam) 
' 

57.- ShrjEhabesh Ch.J)s.ii Guwabatj Pancharatna. 
'111.I-.rn1r1(aofl 1ier 	Lan, 
P.O. miricaon,Gujiati. 

¶ - 

 hri doria rtam i'ath Guwahatj -do- 
.Choudhuryghat 	- 

P.O. Choidhuryghat 
Dist.imp. 

I.. - ,  

 Nd.NujiLur RahmanY' _p -do- 
P.O. £.aithipur 9131/80 

Dist Goalpara 	C -  

 Md.du1 Hc.que " 	i?andu site 
c/o £id.Rafiq haque 	YI 3733/87 
1orth Jalukbari 
Gwahatj-l4. -. 	

•-. 	 --:- . 

 d.Mir-1ahjm AU: :  Guwal- ati P.ardu site 
c,o Id.1ZZ Au 1205/93 
\'ii-l.North 	a1u)cbar..: 
L3 10.JaiuJcI:arj, 
Guwhati.-14. 

• 	 -: ic; ; 	. 	. 
illd .Nur Hussan 	 _Qwahati 	D.C. Court, 
Vi11.Katia Jiolong 	 3733/89 	Guwaihatl, 

• : p.0.J1u}Jari,Guwahatj14. 
- 	 • •...<l 	 ;,• 	 - 

6hr.i rabjn Kalita1- Guwahati 	1.t3.ub-Djvn 
i11.Ma1aybari 	 i1 	 CoqCrGuwaha ti. 

P.u.Ilalaytari  
LJiSt.1<flirup. 

hri bandhb a1ita ' 	Guwanati 	-do- 
/0 	Kalita, 	 1056/83 

• 	N.}.ub-Divn.,CC, 
Z(jgarh d ,GuwahtL. 

- 

- 	 . 	Contd...P/6... 
. 	 •. 	 . 

/ 9:to• 
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zc' 
S 

.. 
no.. the cindic1ate xchhe 

•. 	 • 	• 
* 

• 1ost.ing 
J Re çd .Lq o 	I 

3hri. 	khii Pathak 	. GuwaN, D.C. 	Court 
C/0 	'hri D.B.Chettry, 8580Th3  Guwcih&ti. 
1-I0. Circle, 	CWC, 
.Jabin Jaqar, 
Janapath;..uwahatj-24,  

 .Shri karuna r.uhräraishya GuwEhati: Goaip ara 
C/0 iadhab Ch.Hi'Jath 1947/89..: 
Chandmari Coloney 
Guwaliáti-3. 	 - 

 Eiren Chudhur Tezpür 	- 3Ea site 
viil1<ridrapari 	!'iV 6121782 
P.O. 	Esabaja(Tini i..ii)' 

nitPur. 

 .3hriLakshi ieog:?:...ezpur Banasite 
Viil.Kaliagaon 	.. 	.. 	.. 1020/82 
P.0.6ihugirj . 

$onitpur. 
; 

 5hri Hem Ch. DaS 	. Tezpur .eppa $ite 
Viii.1ajbrta Chuburi. 1655/87- 
P.O.Lekarqaon 
1Ji3t.onitpur. 

 3yotish Kr.Das Tezpur Seppa site 
Viil.Patalar Chak 
P.O. Jamuçrighat 	..;. - 

oflitpur. t 
 3 hrj 3iba Charan Nath Tezour • Jiabharaii 

'iil.Cowan Chak 1379/89 
P.O.Wendikes 
$onit)ur.  

 fid-. iLdui hakim Go&thQra Goalpara 
Joci.ghopa Ferriqhat 1026781Th7 
Goalpara. 

 dhriEaien Ch,Rava.-''.Guwej-atj C-aiLandha 
Vill.Earipara 2785/84 ; 
P.O.3inçyra 
Dis t. E.anirup. 

 Shrj Rajsekhar basumaterL Tezu_ W/i,  .3 tatiori 
\'iil.Chapaçjuri 5081/91 Tezpur 

.O.Chapaçuri 
l)ist..onitpur. - 

Shri bijoy i\umar janna 	Tezpur 	 -do-. 
\iil.i)ewrigaon 	: : 	137/e 
?.O.lcatakjbarj 	

.. i• 
L)ist..onitpur. 

76.. ..hri .enj Ram Jiora, 	., 	 ezpur 	 homoraguri 
vili..uqolj Chubur 	4891/65 : 	.! 
homoraguri,.onitur. 

chri .4iranjaci Kalita 	 uwaheti 	 -d o- 
\'ill.Ehurapara (Kaliapara) 	6741/90, 	 0 
c/o krishna Kanta KalI-a 	

0 	 - 

Bijoy Nagar,Kamrup.  

.h ri 1-lam Ram ath.'' . ,  Tezp 	 Eana Site 
Viii, Kumar Chuburi 	 4043/80 
P.O. Thelamara,  
iJist..onitpur. 	 •. 

qontd.. . .P/7.... 

-s. P14 

00"Us 

0 



	

Naneadciress of' 	E;pio;n; 	Place of 	ernarks ,
Irk the ca!ldidat 	 ..xchance 	: 	posti ng 

Re9cI. L4o. 

79. Jhri Dharuridhar Kaiia 	Aal rj. 	Bana site 
P.O,Saridha 	 1448/69 
vill. Sandha 
iJist.albari. 

80.6hri Khaoen Oh. iumar. 	Guwahaj 	Pandu site 

2/0 M.N rumar 	 186/87 
Bapujl chooi 
1jlt,ari,Guwahdti-7. 

• 	81. Shri HarenCh.t<akati., t 	 Guwahati.. 	M.B3ub-1Jivn., 

P.O. i.báh 	3761/9O-.--- ...,4C,Guwahati. 
Viii. Dhuiara 	•. 
Dist. iKanirup. 

Md.Nainul Haque 	 Guwahati 	D.C. Court 
Viii. jharapur(Maali) e.i 	18446/83 	Guwah ati. 

P.O. i.harapur, 
Guwahati-17. 

• 	M.jjvisiocWçuwah,ti-7. 

Shri Kanak Sharma 	 Guwahati 	Met Section 

C/O K.C.carrna 	 •':, . 	3410/87 
Viii. Titkushi 
Kanrup. 	 . 

Shri 6ankar Nahanta. 	Guwahati 	Data Cell 

\iill.Rajaduwar 	 2023/83 
P.O. Guwahati.30 • 	 I .. 

KaiTirup(ASsa), 	•; - 	 . 

Shri iagar Cbo.rey, 	G.walati 
0/0 Deben Das 	 806/93 

• £'lear 5.?.Ehattacharjee 
Kacharibasti 
Guwahati. 

• 	86. Nd.Jalil.1li 	
; •' 	Guwahati_ 	A.E.(viirelesS) 

c/o 'id .Akbar A1i (Proqssor) 4197/88 
3. K. bhuyan Road, 
Guwahati-1. 	•• 

• 	87. Md.bdui. Rajak 	-."•• 	 iwahati 	•. Net S ection 

	

• C/OI.Lalan Deikh'. 	5592/89 
Viii. & P.O. Jalu)cbari, 	. 
Guwahati-14. 

88. Shri Gobirida barman'-- 	Guwab._ 	H.O.Cjrc1e,CC 

C..,O Eonshi Kaiita 	 5073/ 	 Guwah &ti-24. 
4 	 Chanikuthi Hill site 

• 	Silpukhuri,Guwahati-3.. 

• 	89. $hri1'1adhab Ch.DaS 	.1.L Guwahati 	i.i.(wireiess) 
3ill.Katakibari 	 -.5668/a7.........•  

P.O. Eoramboi 
Dist.isamup(issaffl),. 

$hri Uddhab Ch.Das -' 	 Guwahati 	Met Section 

c/o Padma Ch.i)as, • 	 8244/45 
viil.barahtolà(Uajo). 

Niss.Sikha ithhdttacharjee 	Guwaliati  

0/0 E.B.Kar 	 459790 
* 7.0 & vill. Kahilipar 

Guwahati-18. 

9. bri iJipul iJeka 	 Guwah 	 • -d o- 

.. Railway Coloney, 	. 	7294/85 
Barnunimaidan,Guwahati-2 1 . 

Cntd.....P/8.... 

Ga 



I 

ok - 	.2Q-- 	- 
The .appoij- ne 	Is on "Ad-hoc" Las is arid i 	4" purely temporary and upto 15.10.96 (A.N.) or completion of rk whichever is earljr without furthet notice. 

- The peron doticerned are heLy direc ted to 
rEport for his duties to thq place .oI posting s mentioned 
above between 15.5.96 to 31.5.96 PoSitively, otherwise the 
offer will be automatically trated as Cancel1d. 

No T.A./D 	etc o-'wil -I be admissible for lOininc the abo'e mentioned appojntnent. 

)UCUTIV 	IiE 

Copy forwarded for information and recessary action to:- 

1 The Assistant xecutjve n 
ineer/As sistant ncineer, Manas Earpeta 	

ub-iJjvri., C.W.C.,jaaon/pp 	
Ub-Djvn., (Wfre 	ectjon/Dat a Cell. 

2 The 'mployment Officer, Distrj 	mploynient Exch ange 
ba rPeta/Dhubri/okraj har/Na1barj/Te2pur/1agaon/Goa l.iara/ Guwahati/Golaghat 	

- 
ACCOUn 	Ianch, M.B uivjsjo, CWC, Cuwahatj_7. 

Person. concerned. 

ar

• 	 . 	 .. 

,•-.. 	.-' 	
I 

- 	

I 	

' 

* 	
. 

- 
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1'  
Ut:t1UtfiJ. 4 lN19nAt1VE lflhtiJtIAJ.. 

IR IN a PAL s acn 
NEil DELHI 

Qs No, 

 

2 37. 864. 1L246&2 410 I 

Ne..E)e1hk, 	this 	the 	day of 	February, 	1994. 

• H04' BLE MR JUST1 CE S.K.DI1A1, V1 CE OJABIAN 
'BLE MIt B.4,DI1aJJ1 YAL, tI3U 	A). 

'QANo.223oI 9,92 

• 
'1 .1. V.noJ 	Kurnar 

S/0 Shr I Ha-nan Singh 
R/0 F-25, lrans it. Camp, 
Khicharl 	k,r, 
Delhi, 

 Ram kumar 
3/0 ShrI. Ratari Slngh, 
Rz-139, X- Block-li, 

• Nelifloshan PJra, Najafgarh 
New Delhi. 

 Yash Pal Singh 
• Sf0 Shri L)evi Singh, 

•MZ,-288, 	Vii. & P. O.Haralna, - New Delhi. 
 Pai.od Kuqiar 

S10 Shri BUll 	Singh 
• Nb.421, Sega Nagar, 

New Delhi. 

 
.t 	

I Narendr 

8-50, Uaharpur, Sector 7, 
Rphjj, Delhi. .. 	

.. 	Applicants. 
( 	 through S.u..iuk1a, Mvocat). 

0.88 4JJ,932 

14 Seiak Ran, 
/0 Stirl hart Iln 

R/0 G-l95 Sectcr 10, 
Faridabad(}taryan a ) 

24 Suresh Kwnar .1.-:. 	
S/0 Shri On Parkash 
R/U Village Sidipur Lova , 	
P.O. f3ahadur Garh, 
DiStrict Rotak(ry) 
Narid Kurnar 11 	* 	 3/0 Shrj Vishal thand 

S 	 Railway Colony, 
•1/Gughlakabad 

• 	 s 	' New Ulhj. 	 . 

(through S*U.Shk1a,Jvocate) 
Applits 

1. The Qiairrnan, Central elater Cc'nnjss ion, 
• 

	

	 Govt. of IdIa, Ministry of iater Resources, 
()ç)  Sewa Bhawan Sctor ,  It R.K.1Uram, New I::)] \ 40 	 \O) 	 •• . 

I • 	- 	 . - -- 	-. -. 	

-: •-• 	•.-.-. 	- 	 -. . •ç 	 . 	
. r.. 

. 

S 



• 	 .4 	
I  

0 

' 
2. 	T he 	E?cocutive Engineer(C s.D.), 

Central 	Store L)tV1S.On, 	- 
Centr8l. Water Ccxncntsston, 

2nd 	Floor, R.K.%JrJ]3, 	New Delhi..... 	flespondents 

• 	. ( 	thr ouh Mr Jog 	Singh, 	AV oca Ic). 

of 	12 

9rt Ftajesh VLrnar 	Sam1 	 • 
s/o Sliri 	Veer 	Sain 	San 
;Iorkcarqed 	Khall-isI 
urri er 	Exocu tve 	En 	ineer 

q Cen Ir 	I 	S tor es U iv Is I on Centra 1 
	W 	n ter 	Co-n ISS ion 

ieS t. 	Block 	No. I, 	lung 	Ho. 4, 
'2nd 	Floor, 	R.K.1jrn, 

N 	ew L)clhi . 	 . . 	. . 	A'pl 	cint. 

t through 	B. SJiainec, Advocate). 
• U.fNo.224S_ofj9_92 

Shri 	J7ant. KirnarTathak, 
5/0 siri KusheshMar Iathak, 
Assistant Electrician, 
Central 	Stores Uivn. , 	Central 
Water 	Cnrqiss1on, 	nest Block 	1, 
lini 	No.4, 	2nd 	Floor, fl.K.1\jr&n 

• 
Ne,iUelhj, 	 .. 	.. 	Applicant. 

( throuqh 	B. S.Mai.nee, 	/ivocate). 

O.A2418 	of 	192 2.  

1 . Shr I Ltaj cnd 	t 	9arma 
5/0 Sir I 	1g•"an - SarTna 
Carpenter, 	Central Stores DIvn. 
Centr31 dater Canni3s ion, 

est 	Block 	1.10.1, 	.iinq 	No.4, 
2nd 	Floor, 	R.K.fljrarn, 
N e/1 Delhi. 

• 3iri [laju Ka3hyap, (  S/O 
91ri 	Nikk8 11am; 

51n 	Daya Rn s/o Gang a kan. 

Siri Dali Singh Sf0 Bhup Singh. 

3. 	9iri Girl. Raj 	S/OMishri 	Sinyh 
• Sin. 	Bijeridra 3/0 Tota' Pam. 

5-tn i Ram Kwiar Ral. 5/0 Hard cv 11ai. 
Siri Wai Kurnar S/O 5h.Lurukul. 
Rpplicants 2 	to 8 working 	In Central 	Stores Divn., 
Central 	?later 	Ccnirnissl.on, R.K.Rir-u, 	New Delhi. 
........ 	ApplIcan. 

( 	through 	B. S.f.'ainee, 	Advocate). 

VS. 

I. 	The 	Secretary, Ministry of Water Resources 
• 	•' 

. 	1 
9ir am. Shak ti Ba:an, 	Ne" Delhi. 

• T he 	Chairman, 	Central 	.'later 	Conmission 
Se'.i 	Bha:.'an. 	fl.K.F\jran, 	t4e 	Delhi. 

• 	 r 
The 	Executiv 	Eii-ineer , 	Central 	Stores Dtvn, 

• 	 Central 	?iatcrCoii:nkssion, R.K.F'urn, 	Ne'4Delhi. 

. 	flspondents 
- • 	 (In 	1l 	three 	be 	0.As 

• 	
• Uirouyii f.li 	J og 	iwgit 	In •iOi anu 	2i, 	aI 

UlrouQturF.P.Khurana 	In0.A.Ho.241 	of 1992). 

0 



. . 	 . 

ORDER 

8N.DH0)tJ1Y8L. M8B6) 

The applicants • 	in all the abo-mttoned 
H 

. 0.As have been working as Khalasis, 	Carpenters, Mis tries, 
qd.1. 

Motor Mechanic.S, DrIvers 	and Electricians under the 

• 	 . 	,. Executive 	Enql.neer, 	Central 	hater 	ConiSSLon, fl.Y..Jur an , 	--1 - 

Ne" L)elhi.. 	the of 	then, 	Shri Jayant Kurnar 	Pathak, 

• was 	ena-ed 	as Casual Lb.urcr 	on 2.'I. 1907 but claims 
\• 	•. 

to have been .orking aga ins I. the post of reju1ar 

h 	t 
electri cian ,i.e. (.7. 12. 1907. 	The da to 	of 	(roc11flett 

., of 	theapp1S.cants ranges 	botMeen 1.10.1992 	to 5.9.1900 

•• in case of O.A.No.223/92, 	between 15. 4. 1986 to 26. 10. 19,87 

- in case of O.A.No.884/92, 	between 6.1.1987 to 7.9.1990 	in 

caSe of 	0.A.No.2418/92. 	Shri Rajesh Kunar 	S3ini(appilcant 

• In 0.A.No.150I/92) was 	engaged 	on 19.9.191113 and 

• Sari 	.iayant Iunar EjtIak(app1jcant 	In 	O.A.N9.2246/92) 

was 	engagédon 2.1907. 	in 3 cte.bf1he0.A, player 

has 	been made for issuance of a direction 	to the 

respondents 	to prepartc a schene on rational bas is 

for absorption of Casual Labourers and 	for not 
(•. 	c•, 

- 

disengaging the applicants 	till such a 	Scheme is 

9 
. prepared. 	in all the cases, interim orders were 

passed by this Tribunal, restiainirig 	the respondents 

• frqn 	terminating the services of alL the applicants. 

They are continuing 	till date. 
I. 	•.f• 	i 

••1 • 	• 2. 	 in the counter filed by the respondents, 

.::n4 	 • the main averments 	are 	these.Ihe. appo1ntnc'ns we C 
flf 	•fff9 

ii 	- 	•r' 	
• iade 10r 	5pedjc 	0ject5 	Iti 	aotuint 

orders,..t was clearly mentioned 	that 	Une are 	ure1y 

• j'on 	ad 	hots 	and •i113 	i.ot lead 	to 	any 	claim 	for 	any 

0 	 01 

tj 
n per 	entrloynenL. 	They have 	orkrd 	In broken peA  

ariJ 	of 	then have not completed 

• 	 • Jor serv1 	 rules 

: 	 :. 
- 

.., 
- 	 - 	

0 
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• 	 I .  

I 

provide for appointment of Khalasis by direct 

recrul.trnent through selection by a Selection conmitt 

of whi ch the Executive Engineer is the aiai'man. 

The posts of Casual Khalasls etc. are prciidcd in 

the worktnq estimates for a definIte perlcxi ai)J the 

services of these workers are termin,ited after that 

period, in case of Jayant Iunar Pathak( 0. A.No2245/92 

it has been stated that the dpfl cant .1a5 apPOinted 

as an adhoc 'ork—chor'ed Klialasi rron 3.C.1967 ari 

• later on he was offered appointment as Msistant 

Electricja,* on i hoc bsis at minimum fixed basic 

• pay of Rs.1l00/_. H&iever, this appoinbnent was for 

a specifc perioJ, though with breaks, We applicant. 

continued to work against vacancies in different works. 

•• 	; 	 They hive, ho.'èever, admi tted that durl.nq the years 

1989 to 1991, he worked for more than 240 day3 in 

F- 
	 all the three years. 

'H. 	. 	( e have gone through the records of the case 

and heard the learned counsel for the parties. 

ri B. 3.t4ainee, learned counsel for the apllcants 

has drawn our' attention to the foiloNing observations 

,made by the Hon'ble Supreme Court in case of 

ofHaryana and othersvs. P1raSIngh arr others, 
-i 

!992(3) v01.45 S.C.H.34: 

The proper course would be that each State 

prepares 	a scheme, if one is 	not already in 
vogue, for regularisation of such enployees, 
consistent with Its reservation policy and 	if a 
Schene is 	already framed, 	the Same may be 
made, consistent with our 	observations herein 

.1. 	 •,., 	,. 	, 	 . 
S 

SO as to reduce avoidable litigation in 	this 
bQhdl(. 	if and 	ihen such person 	is reularjsed 

I  

he Should be placed 	irnmedia tely bcloa thr 
. 	! 	 . la 	t reiularly 	appoty'd 	 ...... 

category, 	class 	or Service, 	as 	the case may be. 

So far as 	thewrk.-charged 	ernplcyees and  

casual labour are concerned, 	the ,ef fort must 

• 	-•. - - •. 	- - 	- 	• 	 ' 	'• 

	

• 	-' 	- 
.flh.'9,' 	 $ f' 	' • 

- 
. 	.- • 	 •I•&• 	.lII.I•'- 	' 

-. 
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be torcju1ari 5 e then as far as possible and 

I 

 

a s clearly  as possible subject to their 

fulfilling the qualUicatl0flS 9 U any, 

rIrDc,rhd for the post aui subject also tn 
- 	 - 

cjvatlabt.lity of ork. If a casual labourer 

Is continued for a fairly long spell -. say 

t:io or three yearS - a presumption may 

arise that there is reular need for his 

serviceS. lr/uch a s'stjjatlon, it hecnnt 	nh1g- 

a tory f or the concet ncd .vl ilim t v t o e x.iit i 

the feasibility of his r;u1.iriiti'. 

Thi1e doing so, the author i ti es oujht- to ad opt 

a posi tive approach coupled z'ith an en'a thy 

I or the perSOn..... 

4. 	As the applicants have been norking for a 

long pericd , through Intermittntly, their CaSeS Itave 

to be considered In liyht of the abuve ob;eriti OUtS of 

ZT 

1 

the Uon'ble 3jpre'ne Couit a alsn drpcUt,S jStjN 

by the 3overrueist frr tii' t" tin. 	t 'U.,V b' note<l 

that in accordance with these direct.1.nnS a spccial 

Scheme for regulariSatiOl of the Casual Labourer have 

been prepared by the Rail'ay3, Po;t and TeleraphS 

and other L)epartinents. 	inkhe ciic%JnS tances of this case, 

we dispose of these appllcatA0i , .wi th Ihe 

•1 followinq directionS 

	

(i) the respcndents Shall Prepare a sche 	

ii 
tetention aii regularisatioriof th Casual 

•1. 

i4jrers tmployed by then. This Sclwne should 

L 

	

	 t4 Into account the regular 05 tS, that 

ca,#e created, taking into account the fact 

even if a par ticular scheme is conplete3 

flCN ichc.-nc5 are lunche'i every y..r. An aSS csment 

of the rQular po ts that can be c 'a ted on 

A 	
this b.,sjs should be made. For reularisat%On, 

V • 	 7 çO 	 all those, who have CC)flI)l't4I '4( 
• 	 • 	

- 	••••• -- 
itt tN.) cIusecutiv.e years, should be given prt on ty\1, 

• 	 It. 
• 	 jrs accordance with their lenth of service; 	 U 

bw 
- 	 ..• 	 • 	 ..• -• 	 •' ...t 



. / 

I 
A - 

.6-.. 

(ii)The, who have opleted 120 da ys o f 
• servLce;sh1d be given temporary status 	1n 	— 

accdance Kiti, 	the 	Is tructjori 	ISSUed 	by 	he 
deparent of 	prsnel fran 	tnp to tine. 
After. COUflif t 1o. 	of 	the 	t equ it 'J 	perioi 	Of 

• service,, they Shoujd 	be 	considered 	(or 
I,  

regularlsauon. 

(ii l)AJhoc/tporary p1 oyee 	sh1d not be  
• 	 . 

S 	 replcçJ 	by 	olilir 	ad 	Itocftc,ij 	ary 	'iployns 
and Sh1d 	be retal i.din pr ci er 	ncc 	to 	thir 
juniors and 	Outsiders. 

a 	Scheme 	SIi.1 J 	b 	sujttJ 	by 	th 
re3po1)ettS 	for 	Scrutiny 	of 	this 	Tr1bun1 
'i ths' 	 1 	three mon tlis 	frnri 	the - 

—-- ..... 
d 	t 	Cr.n,ij ci ti', 	•.'(of 	t 1 li -, orti 'r 	h' 	Ui e 
Petiti3I:r 	to 	U1E. 

5. 	There Sb811 be tio order as 	to cs ts. 

I  

( 

	

8. N 	iouryJiyal
) 	

. 	 ( 	S.Kf)haon ) MeIber(A) 	. . 	
V1C 	OlaInari 

(:tlp. Ie,. 	UI .  

• 	L.. 
- 

aqi.i 	s'Oljctlon oit. 

'• 	
- 	;.is.i .t:il;l* ..I •.. 	. .............• 

S 	• . . 

H 	•.., S  

• 	. S  
I 

- 	. 

- - 

- - 	_ 	 • 	 . 	. 	•• •- 
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CLHTRPIL ADP1INIS1RATIVE TRIBUNAL 
PRINCIPAL IJCNCH I 

NEW DELHI. 	 -• 

F3rj(kot H0u90 
Copornjcu Marg, 	

; - 	
1 

Hp çj I tj-j r • 
•:ur-trii M drnjnj.trtjve Trjbunaj, 
rj n1-ipj Bench, 

cc3 
1. 	h. 3oq Sinyh 

coun8el for thu appllcan In RA 1106, Prk 	0Q'p,7,To1gatoj  • 	Nzj De1 - j. 

VF8u8 

Sh 	jnL 	Sharm, Crpnter Cntr1 
Stores Dlvi. , Contrl Utor Comrn.,cajon ist block NO 1 , Wing No 4,. 2nd Floor, R , K.Pur. Now Dlhj, 

2, LjShyp S/o Sh. Rikka Rm 
3. 	Sh. Diy Rrn, o 	iLianuu Fta 
4.' Sh, D1j Sinçjh S/o Sh. Ohp Slflyh 

• 	5, S, Hirl kaj Wo Sh. lilahrl Singh 
Sb. Oijnra 5/0 Sh, IOtQ R 

• 	 ( Sor1i N0 2 To 6 workino '  in CMntraIStor0 Dlvi. Cntral Water C 
Ni O1hi,) 	

ommiaslon R.K. Pura, 

I! 

RA 1?2/9 jn 
SQci. ?lini, • tdter 

Reeuurca5 A Plicanta 	 U.A. No, 	2412 
--.-.-- --..-.-- 	,--- 	- ---- _-._- 
vs 	•• 

? Ors. 
Re spondant s 

I 	directed to roruard herewith a cOpy uP 3 	i 	.-/Ordor Ut. 
pa3ud by this Tribunal in tI-a obo 	nntionod ca&o Por inf orrnakjofl .nd flce9s0ry action, if any. 

Youru Poithf11y, 

- : 	 -  

SECTiON OFFIcR(_1I) .;  

S 



y 

3 

- 	'ml c.trtite ii thun.l 
- 	)onch, Now Delhi. 

-105/4 	r 	-2266/9, 'A_171.' 94 In 	 160 1 
nc il f¼ 17 201c " u (, 	2418/92. 

N ow Del hi th 	te c 	 of Ma y 	1 

Hcn'biu (II. 1;etiC8 S.K. Dhtn, Vico-;irmn(J) 
'Hon'b) a M, 3.!. .Ohouniiyal, rem5er(ci) 

RA_1651c' 4  In 1_7? /92R_ 1 7/9 	in DP._1GJ1/92 

Th a Secret ar y, 
th1otry c r Uter ReOUrCBe, 

..;. 	 &rn Sh.itt Dhavr, 
• 	''iou Olhi. 	 • 

2. 	The Cha1rc:i.., 
Central tJ4ter Commis5ioi, 
So_i Ahav.r 1  f,K •  Pu:a 
Ne_i Delhi. 

3 	Th E:xecutite Eninea', 
.Cent.i- 41 S1oe3 Oivn 4 , 
Cantrl L-dter C01s9icr., 	 -; 
R. Y. Pur.r, 	au Delhi . 	 i'i'i it- 	np) icnt ' 

r1(3t 	In (I, 

th'cuqh Sri. 	Sjh) 

in IA.?74(197 
4 	

__i,___-•----- 

r i : jdt1i 

S/c Si. Kuhch_i.ir Pdti.lk, - 
,i.!t'L (lcLrici..n, 

Centril Store, Diun., 
Centriil L.ito& Coission, 
U5st Olock 1, .Jjnr 
2ni Floor- , R,r.-PU3", 
ou Delhi. - 	- 	 ,:cnrl erlt in R A/ 

.s Li) 1c.nt in 

Inncin1ent In 	A! 
- 	 .ipplic.nt in'OA' 

Rc,.177/9 in OA_21B/9? — — 	- 	-4  .- 	- 	- 

1. 	S.ri '.enie 	5h'm.., 
' ••. in 

CI 	ur.zi 	o 413 D vn 
Cortrl .Lor ComrnI!or,, 
tJet 31eck NO.1, Uinc  
2nd floor, G.K. 'Purr, 
NLJ Delhi, 

Shri Rjeh Kum....r 	mi, 
5/0 Shri !Jr Sin Sam!, 
(Jar1chrqp' 	•1) •ii, 
under (xecu Lit'e (n .'ez 
Cenlr..l 5tre DivIsion, 
Contrl Utnr Comrni,ti1or 

- '.J05t plock 	&. , IJing . . 

2nd Flocr. S!, Purm, 
N.PLI fleihi, 	 - 

LI 
. 

:1 

p. 



- 

•.. 	.1 	. 

Sh. 	R iju 	$ 	hy  
5 1 o 1 5hr1 	Nikk 

h. 	0ya 	fl.rn, 
5/0 	Sb. 	rJa 	il..am, 

ShrI 	Dali 	Sin(jh, 
s/c 	Sh. 	Bhup Singh, 

 
. 	S h r i 	'-  .tri 	R.aj, 	' (I 

s/o 	Shri 	11 ishri 	Singh. 

£5. 	Shri 	Bijandra, 
' 1 .Sh. 	Tota Ram . 

Sh. 	Ram Kui1 . -, 

' PV- S/c. Sh e , Fp(i.ftaj,"J2. 
:" 	

"• 	• • 	 . 

Sh,Uda 	Kumr 
S/c 	Sh'rI 	Kurukul 	 , 	io5pond(1t, in RAf 

0 	 Ao1icnt s in 	OA. 
(Serial, No.2 	to 	6 ucrking 	1' 	Cutra1 	Stire . Divn 	,CentrjUatei 	Comnla!ion,R.K. 	Purm, 
Neu Delhi.') Lj 

........ , 
013E1 	(9Y 	ClCU 	'Tj0N) 

do] iverel 	hy 	Hon'bIe 	ri 	B. U. 	Dhouniiy.I , 	1'limnr (A) 

These rovjj 	1ctjo 	 been 	f iIe1 

by 	th.1 	r esion 	I 	 nat 	taj 	 J j d j :.. ; ;,L 	J- 	;c Y 

on 	10.02, 94 	in 	C,A. !C5. 	223. 	EE4 1 	1631, 	226 C 	A 	711 	of ' 

192. 	'The f ollouing direction, were givri:- 1' 

the rsondents nh.il] 	pro2ro a 	scheme 
for 	ro..e*tjc,n 	and 	reu1ari 	tjcn 	cf 	the 
Cau4J 	La5t'urer 	oz:'loye 	by 	them. 	This  
ehee 	$hould 	ta'e 	Into 	account 	tho rq-u]pr 
poet, 	that 	can he 	cretor, 	ta1n 	itt' 
account 	t'ie r.,ct 	that oven 	if 	a 	Drticj1ar 

• 	; 	 Cheio 	i.e 	cornD]etod, 	no,., 	tchome., 	arI 	]rnched 
every 	year • 	n 	 f 	the 	reçjuir 
o stz 	that 	can 	be 	cr eatod 	on 	this b..ei.e - 

tshould be made. 	For 	rau1aritjorh 	a)] 
tha.o, 	who 	have Ccrn,]nLcy 	240 	riy.., 	eurvice 

• 
	

in 	con oeci.t .VD 'f a..sr 3, 	alwLArl 	be 	piven 
riorit.y 	in 	-aczordancq uith 	trrsir 	Iovth 

of 	ervico;  

Thc,s, 	uho 	ijavig 	 17') 	dy5 	of' 
huld be 	given 	temoary 	t?tu.5 	in 	acc(jrd_ 

anc,3 	ul tb 	the inet,ructjonr, 	iund 	by 	the 
doDr t'nent. 	c" 	oar t.cnnei 	rtam 	tirro 	to 	t.lmo, 
Arter 	com,Jetjon 	it this 	rel).JlrocJ 	pnrIc1 
erv1ce, 	thuy, 	hoj)j 	h io 	conolderRi 	for 

• 	re].u- itinn; 

• 	. 	
S 

L3° 	 . 



S 

32, 	-pr 

/ 
S. 

Adhoc/tasnpo1ary 	ew1oy0a 	&houcJ 	nct b e  
re.1 -cai 	ty 	othor 	ed 	hCi/tinp -  ary 	onrn)oyo is ;.• 
a nd 	shculcJ 	be te1jired 	in 	prnferer,ce 	to 
their junior s cvl cut s idOr s; 

• 	 S  

(iv) 	Such a 	ciene 	n h a ll 	tip 	SU I)MIttel 	by 	the 
.rn_.3on ent S, for 	scru5 tiny 	or 	th1 a Tribung] 
ujthjn 	a perini of 	thru 	mu'ithn from 	thp 
date 	of 	ccmnunic..tit,n 	o f 	ttii i. 	ordor 	by 	the 
pti ti on or tt. 1 ' 	tI,on. 

The reJjeu 	j ;) plicantr, cJ.drn 	that 	thout)h 	th e  
.irn2uned 	atOør 	i a very 	nuch 1O'41 	and 	ha 's hun 	pa8b&jd 

RrLBL 	1vCcjfl8jdQrblu 	thought, 	it 	 ci1tLn 

rotention0r junler 	Ds0219 while rendrjngIhe 	benj,,r 

p: 	18 	surplus. 	'it 	is 	their 	contention 	that du9 	to 

f inanci 	ctnEtrajn,,t and 	com3letlofl of 	works in 	hand 
U/C 	z t.ifF 	under 	djferent c.t.eorj4'e. from both 	Contr1 4.. 
Store 0jvjjon 	23 	011 	a3 P1unnjnr 	DIvIsion 	are . 

. 

to oe ronl erel sjrp1u. 	after 	313199, 	it 	has 	a] 	been 
?mentj+ -,i 	th.d. 	th 	fijLrcr 	r-- 	h 	hs1aj 

1O 	of 	exi.ting post under U/C Ett 	a!so. 

for 	dad 	arjrj 	10 	on U/C estijj 3hnont, 	Th, 	ha'o 

stated 	thjt due 	to 	fjnancjJ 	Con3ra.rf5 ani 	lack 	of 

heas, 	the appli'c.nts uere not eltit3ed 	for 	any 	re., 
qul 	tion 	or 	their 	service3 5  

Tharo lb 	nothing 	in 	th8e d1rctjon3 which 

rorc, 	the ravje 	a2oljcaflts 	to 	re)u1rj e  Casual •uprkbr5 
in 	the absence of .&ny post. 	They 	can 	take 	into 	icccunt 
the l;te&t Po si Lion reardjng 	th 	iro.ject5 uhich ar'. 
Cofltjlujng and rejeb 	the Concjuon 	that no mo-s requiar 

Pu 	. cain be create -J 5 	The seconJ dAocLon 	only 	rolat9s 
to 	i'nl em en ta U on 	of 	the ii aci ei on or 	the D opt t. 	of 	

S 

Per 	ann1 	roardjng 	tumorary 	atatua bsnq 	91 van 	to 
csua1 	oo rker ts  who 	have work el 	for 	121  day is . 

	 Cr.tainy,.:;' 
It 	cannot be 	cCotoJ 	that thuLi pplIcantis will 	not 	io]mt 
tholrççwn order 	The 'I it action ,o.3 	ia baeud 	on 'a  wall- ~- J 
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8sta1j'j pr1nc11e. 
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.LIe, thereroro, ho] 	that noJuLror tperunt or 

the I ('3C0 r1 judge_ert i h 	beorl bouht c'jt 	ihe i 

I 
i: 	1icct!c'ri, "ch are het oby distAtsel.it i -t i 0 It ol . 1'j 

I 	. 	 . 	 -• 
41 	chQr-o 	- ir.nprod in the 	iqhb ort' • tI.tL l)Lic tIZ 

s.- 

, 	c 1 b a pre..antej for scrutinyto thi , 	rJithi 
• :.'- 	 • 	- 	 'J.34 

thQ' L'tipul;tcrl tise. 
• 	 •.'.; 	 • 	 . 
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. 	
.LeL 	coPyff . 4orer be. .p1ca 
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J 	IN TIlE [RNTRAL A PM I NI STRAT I yE FR.1 RI.ffM 

GUAIfAF i lthNtI1 AT 1flJAH,A ii 
- 

I n the ma I. t. o r of 
 

O.A. No. 4l of 1996 
ILI 

hri liar ish (h. Barnian 

Vs 

union, of India & (irs. 

In the ma I. (or of: 
tori statement, suhnii I. toil by the 

Respondont.s No. I to 3 

The humbLe Respondents submit, their 

wri t.1,eri st,atemen.t.s as fot Lows: 

That w i t h regard to statements made in paragraPh 1 of the 

app U cat,i on 	the RespondOnt.S bei to sLate that. the statement made by the 

app ticant s 	that nTp resen tLY they are uoder casual emptoYmeot 
rr under the Re' 

ponrI en (s 	I s 	not correct. The 	Reponde.n t.s 	fur thor beg 	to state 	that. 	alt the 

applicants 	were cogaqed as 	seasonaL Kh.atasis 	for a fixed per lorE 	from 15t.h 

MaY 	to lth (iclolcor and it, was 	specificallY indicator!, in their 	enqaqemorit 

otters. 	TheY were 	en.qaqed f o r a s s i s Li rig in. en Lice Li on. aml 	I. and1 ,inq 	of 

hydro logi câ I data 	from 	respective 	rivers 	for the purpose of 	flood forecast --  

iniq 	duninq monsoon. 	The Respondents 	further beq to 	state that. 	the aiteçocl 

scheme referrer! thereto is ont. app1 icabLe in the facts anti cir(;UmStanCCS of 

the prese.n.l. case, 

It is further stated that the scheme of 1993 was sped ficatty 

'meant for csual workers and persons on. dai ly wages against the regular 

estab 11 shment iii the var i, 005 departmen.t of the Govt.. of India. Those who are 

e uqaqert on workclrarq od es t, ah I i shment like the pr esen I. case are not cove red 

by 	the sai ci scheme. Work.charfled staff are emPloYe.(t on. the actuaL 	execut. ion 

of sp cciii c work or sub'work. 
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The scheme of 1993 is no t.. app Ii cab Ic to the casual.' acihoc 

Fha tasiS/ seasonal Khaiasi s of workcharqed estab I sh.men.t. and for those cate -  

qories, a separate scheme as per the direction of Central. Administrative 

Tribunal Calcutta Bench. has already been drafted by C. W. C. and Minis try of 

Water Resources and is being circutated to concern. Mi istries and Depart 

merits for their commgnts/ observations within, a fixed time frame and immetti 

atelY theref the cabinet approval would he sought, as per transaction of 

Business ml p.s. I I. is fur titer stated that. as and. when 1.1w said scheme is 

app rovedt the i rtdiv.iduai applicant.' s case would he cons Meted. 

& 3 	 Paras 	& 1 require no reply. 

4. 1 	 Contents of 4. 1 requires no reply. 

4. 2 to 4. 6 	That wi t.h regard to statements made in the para 4. 2, 	4.3, 

4. 4, CS and 4. 6 the Respoitdents beg to state that. the statement made by 

the app ticartt.s that they are hotders of Group 'D' posts on casual basis is 

not correct. The applicants are seasonal Khatasis enqaqed in wotkcharqed 

eslab ii shment. The Respondents further Wl. to state that as ment. ionedpara r 

hereinabove the 1993 scheme is not, applicable to the seasonal Kh.alasis 

enqaqe(t iii workcharqed establishment. The Respondent.s further beg to state 

that as mentioned in para 1, tIre seasonal Kha tasi s are entiaqed In. work 

cha rqed es tab 1. .shmen,t. for a. spec if ic purpose i . e. for assi st. inq in. cot tec-

tion and handling of hydrological data for flood forecasting from respective 

rivers durinq monsoon from 1t.h. may to 1t.h October every year. Accordingly 

'they are enqaqed every year and same kind of letters are issued every year. 

This fact is always mentioned in, their engagement. letters. As per t.h.e knowH 

edge of the Repondents the applicant at sI. no.6 was engaged during in.ter 

veninq period in the year 1989. only due to e,xiqencY of work for handling of 

hydro log cat data.. 
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4.7 in 4.9 	Contents 	of 	para 	4.7 t.o 4.9 are not. 	correct. 	and denied. 

Respondents • Iinq 	to state that, the .jodqrnent. referred to here 	petairis 	to 

those who have. been working as Rhatasi s, Carpenter, Mist.ries, Motor Mecb.aii- 

,:s, Dr ivers and Fler tr ic i ans on. adhor. has i s and. not. to the seasonal Rha In'-' 

sk e,n.qaqed in workcharqed establishment, who works for a limited period for 

a spe.d fir. work. It. is further stated that the seasonal Khatasi s are not. 

ailh,oc emp toyees. The. Respondents further heq to st.a t.p. they are not. aware of 

any seasonal Kha [asi/ who has got, the benefit, of the above judgment, and 

posted to Shi ttnn.. The Respon'terit.s further It eq to state that. app ticants m&y 

indicate the name and his earl er desi gnat i on of the season.a I Kh.alas i who 

is stated to have been, posted to Shi lLon.q. it is respectfully stated that. 

the Judgment. of this Hon'ble Tribunal, Principal Bench, as referred is not. 

app ticabte in the fact.s & ci rcumst,anr.es of the present. casi. it is further 

stated that. 1993 scheme is also not. applicable. it is further stated that. as 

sbmi tied hereinabove the scheme for grant temporary status anil regularisa 

finn. of seasonal Khatass is not yet. finalised, the r.ase of iorHvhlua.i 

app Ii cant, wrn Ed be con.slderefIE on. finalisa lion, of t.hesc heme. 

.1. III 	 That. with regards 	to statement, made in. para 4. 10 	of 	the 

apptii:ation 	the 	Respon,dent.s beg to state that as per nature 	of 	job 	the 

seasonal Kh.aia.sis are en.qaged during monsoon. pe.r.ioil i.e. from 15th. May 	to 

15th. October every year for t.h.e purpose of flood. forecasting. After iSt.h 

October there is abso lut.e ty no work. of flood, forecast. ing. Alt , the. app Ii cants 

are wet I. aware of .thi s fact that after 15 tJt October they wilt be di sen.gaged, 

they have accepted the job being frilly aware of this fact. The allegation, 

reqartj.ing 	at[eqeiI exptoi tat.i on by the Respondent.si t.herefore 	is 	not, 	cor- 

rect.. All the appli cant.s are free to choose any other ,j oh sni table to them. 

.4. 11 	 That 	wi t.h reqarris to statements made in paraqraph.s 	4. II 	of 

the app Ii cati, mi.s 	the Responden.t.s beg to st.at.e t.h.at the. ,i udmen t. referred in. 
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the paraqraph was spec ifi ca ity meant for the emP tnYes who hiive been workin.q 

as Khatasis: Carpen.tr, Mist.r ics, Motor Mei;hanh:s t)rivers and Electricians 

on adilioc basEs and not. to the seasonat K'hatasis engaged on workch.arqed 

estali tishment for a sped flc purpose and for peci fic period. It is further 

stated 	that. the 	seasonat 	Khatasis are 	riot adh.oc 	employees. As such the 	said 

I unlqmen,t 	I s not. 	app I i cable in 	the 	facts and 	circumstances of 	the 
I 	
present 

case. 

4.12 	i;onte.n.t,s 	of tiara 4. 12 are. •wrnnI & den led. it. is denied 	that. 

the Respondents have acted it teqatly, as at teqed. it. is fur tlie.r denied that. 

they have acted in direct corifrontat. ion with the i{on'bte Tribunal! s order,  

as atteqed. It is stated that the Respondents have highest, regard for the 

majet.y of the Jion'hte Trihun.at. 

4.13 	That, with. regard to statement made in. para 4.13 of 	the ap tica-- 

tion, 	the Respondents beg to state that the interim order passed by the 

Jlon'bte Trihunat has atready.been modi fled, The Respondent.s 	further beg to 

state that 	the 	sch.eme for 	qran.t 	of 	temporary status and 	regutarisation of 

'the services of seasonat K.h.atasis has already been drafted by C. W. C. 	arid 

Ministry of lktater Resources and at present is being ci rcutat.ed 	to concern 

Miii i s t r I es anti Depart.merit.s for t.he.i r comments/ observa Ii orts wi thin, a fixed 

time frame and inimed i ate ty thereof the cab met approval woo hi be sought, as 

per transaction of business rules. J.t.is  further stated that as and when. the 

said scheme is apprnved the md ividuat app t kant.' s case woo Id he considered. 

That w i t h regard to tatements made in paraqraph 9of the 

pplfatIn,n Ihe Pesponcipn 	bog to state that reqaidinq qrounds for relief 

w'th J,,eq 14 	iiv1sl on tp Rs pouten fr beg to tate that none of the grounds 

rr 	maintainable In law a well as in fart and as such, the application 	is 

bt 	*rc 	Limise.d 
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6 	 That with reqard to statements made hi, paragraphs 6 of the 

app Ucat.ion. 	the Rcsporiilents have. no conuneni.s on them. 

7. 	 Contents of tiara 7 are denied for want. of krtowtedqe. 

0 & 9 	That wi t.h reqards to statement. made in para 0 & 9 of the 

app U cat.i on. reqar'i in,q fe ti ef souqht fun 	the Rsporii!ents , bpq to state 	that 

in vhiw of the facts and circumstances stated above the apptican.ts are not 

entitted 	to any of the relief souqh.t. for anti as such. their 	application, 	is 

• I. iabte to be dismisse.d. 

I U to 12 	That. with regrd to statements made in paraqraphs 10, ii & 12 

of the appLication, the Respondents have no cnmments. 

. 	 That the Respondents submit. that the application is devoid of 

nleritsVand hence tiabte to he dismissed. 

Verification 

I, 	V. P. Shiv, 	Execut lye En.qineer, 	M idd Ic Brah.maputra 1)1 vlsi on 
C. W. C., 	Raj qarh. Road, Guwahat. 1-7 and Respondent. No. 3 do hereby soteinnty 

• died; tare that the statement made above are true to my k.nowtedqe, belief and 
in.format.i on. based on official records. Leqat submission, marie therein are 
true upon legal a'Ivii;e received and beLieved to be correct. I shin this 
yen fication. on this 	t6t. .. day of . bfl4c'7 1997 at Guwahati. 
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